
Company : CourtKutchehry
Website : www.courtkutchehry.com
Printed For :
Date : 20/08/2026

(2021) 11 JH CK 0011

In the Jharkhand High Court

Case No : Second Appeal No. 65 Of 2015

Punya Brata Palit & Anr APPELLANT

Vs

Sudarshan Prasad RESPONDENT
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Hon'ble Judges : Ananda Sen, J

Bench : Division Bench

Advocate : Rajeev Kumar, Shashank Shekhar

Final Decision : Allowed

Judgement

Ananda Sen, J

I.A. No. 3934 of 2021

By filing this interlocutory application, prayer has been made to delete the name
of appellant no. 1 namely, Punya Brata Palit, who expired on 01.04.2021. It has
also been mentioned in the petition that the surviving legal heirs of deceased
appellant no. 1 is already on record as appellant no. 2.

Counsel appearing for the respondent submits that he has no objection if this
interlocutory application is allowed.

Considering the submission of the parties, this interlocutory application is
allowed. Let the name of appellant no. 1 Punya Brata Palit be deleted from the
cause title.

Necessary correction in the cause title of the main appeal is to be carried out by
the counsel for the appellant in course of the day in 'red ink.

I.A. No. 3934 of 2021 stands allowed.

S.A. No. 37 of 2015
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List this appeal under the heading 'for Admission'.
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